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3/09.10.5 	 Counsel for the applicant : Shri M.Hoda. 

Counsel for the ap1icnt prays for 
adjournment. Prayer granted. 

2. 	\; 	List this case on 29.11. 1996 f)r admission. 
x 

S  , 	
i 

(D.purkay'stha) 
Member(J) 	 Member(A) 

4.1' 7.11.96. 	3hri 	hodi, the counsel for the pplicint. 

On the request made by tha lerred counsel 

Vo 	 for the prlic.int, the csë isJourned to 10.1.97 

for 3Jmjsgjo. 

/CuS/ 	 (K.. sh) 	 (V.N.hrotr) 

Nember (%) 	 Vice-chjrmn 

ior 

• 

.S-.. 

I. 
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113.2.97 	 List on 23.4,97 for adrq5si 0fl. 
\ A/ 

ci 

jj.ce-Cnairmafl 

7/23,04...97 	 List on 09.01.1997 for aamiss on. 

- 	 (v .1N.Mehrotra 
vice-Chajrzn 

oa29.8.97 for hearing. on 
9.7.97 	 admission. 	 / 

CM 

(V.N.Ilehrotra) 
jice..ChaiZTh 1  

9Le9@7-9J aa - 
-' 

9/2.8.97. 	1st 	29.10.97 for hear1non admission. 

/ 

Afe-Cha' irman
)1ehrotra

SKS   - 
- 	

fr 
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29.10.97 

CM 

a 

List on 	 for admission. 

0• 

(U.N. Mehrotra) 
Vice-Chairman 

• 
11 

9.1.98 

CM List on 18.3.98 for 	admission. 

(U.N. Mehrotra) 
* 	Vice-Chatrman 

12/18.Oi.98 	List on 25.05.1998 for admission. 

(L.i.K.Prasad) 
a 	 Me rnbe r (A) 

13./ 25.5.98. 	List it on 19.8.98 for hearing on a4i15 sion. 

/CBS/ 	
S 	 (U.N. Mehrotra) 

Vice-chairman 

14/19.8,1998 	On the request made by the learned counsel 

for theapplicant, the case is adjourned to 13.11. 1998 

for admission. 

( L. R. Y. Pras ad ) -__-- 	( V. N. Mebrotra ) 
M. 	 Member (A) 	 Vice ..Chajrman 

"S 	

S 



M . 

15/13.11.1998 

' V  

At the request made on behalf, of the learned 

counsel for the applicant ,ljst it f' admiss J. On on 
.22.1.199g 

'1 
V . 	•LaJcs}'an Jha ) 	 ( LR, ic 	) Member (j) 	 prasad

Member (A) 

. 	 . 	. 	 . 	. 	 . 	 V 	 V 	 , 

V 	 V 	

$ 

V  1/22.01.99 	V Shri A.N.Jha, counsel for the appuicànt. • 
V 	

V Heard the lea med counsel, on admis s ion. 
Issue show cause notice to the respondents 

as 'to why this O.A. be not admitted for h€ting. 
V 	V 

Respondents shall file their reply within fôur eeks . 

)PRA%Ki9KWMz Rejoinder, if any, maybe. filed within 

two weeks thereafter. Requisites to be filed within: 
a week, 

List on 16.04,1999 for admission, 

(La]cshman Jha) 	 . 	 V (L.psad) 
SKJ Member(J) 	 Nember('A) V 

	

. • 	 V 

V 	/ 	V 

1716. 4. 1999 Shri. A, C.Njrankar, counsel for the app'icant. 

W/s not filed so far. Four weeks further ' 

time is allowed to file the same. Rejoinder, if 
any, Vrnay be filed within two weeks thereafter, List it 
for admjsson on 1,7, 1999, 

C Lakshmarfjha ) 	 ( • .B,Prsad ) 'embe.r (1): <... 	 Meth1r (A) 
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18 	1.7.99. 

W/S not riled so far. On the request made 

by Sr. Standing Counsel, four weeks further time is 

allowed for filing td/S. The matter be listed on 
Afr- 

4.8.99 for admission. 

I cop 

(/c8s/ 
	

(L.R.K. PRASAD) 	 (s. NARAVAN) 
(IENBER (A) 	 VICE-CKAIfAN 

19/4.8.1999 

M1. 

ShxI A. C. Nirankar, counsel for the applicaat. 

Shri Gautam Bose, coune1 for the respondez4.s. 

W/s not fid so far. The learned coinse1 

for the respondents prays for and is a1lcMed 

four weeks further time to file the same. L'ist 

it for admission on 6.9.1999. 

( Lakshman Tha ) 	 ( I.. p, iç Prasad •) 
Member (J) 	 Member (A) 



1• 

6.9.99 
	

Sh. A.C.Nirankar, counsel for the apj1ican. 

None for the respondents. 

On the prayer made by the counsel for 
the applicant let this case be adjourñedth 29.9,99. 
the meanwhile he is permitted to file rejoinder towS 

xktjckx 	 to whi 
he has already received,. 

.. 	 a U(J 	(L.JIjA,) 
MEMBER(J) 	 NEMBER(A) 

	

4 	

tS 	 1 	

4 

491999 	 List it for hearing on 3111999 

.......... 

	

( La)cshinan Jha ) 	( L. ~X.s ad 

	

MI• 	 Memr. (J) 	 Member (A) 

/ 

	

22/3. L 1. 19 99 	List it for hearing on 29. 12.199g• 

(Laksjwnja ) 	(.L,R.Icprasad )71 Member (J) 	 • 	 Menber (A) 

23/29,12.99 	1ione for the applicalit., 

Sh V.Jha, Jr. to Sh. Bose, counsel for respo .ents 

List it for hearing on 4.2.2000 

	

AKJ 	 (L.Jw) 
L1EMBER(J) 	 M21BER(A) 
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24/04,02.2000 S1'irj A.C.Njrankr, counsel for the ap1icant. 

on request, put-up after eight weeks. hence 
gn 03.04,2000 for hearing. 

(L a/M(A1 S.NaraYan)/V.C. 

25/03.04.2000 Shri A.C.Nirankcr, counsel for the applicant  

On request, put_up after six weeks hence on 

16.05.2000 for hearing. 	 - 

K.?rasad)/MT — , 	(S.Narayn)/V.C. 

( 	
2646.5,2000 	As D.B. of court b.I is not available, 

l k

Hminig 

..hearing on 19.7.2000. 

SKS 	 ( L. 	na)/M(A) 	( tkshman Jha)/M(j) 

27/19.7. 2000 'A, C, Ittrinkjr, counsel f x the applicant. 

G.Bose, counsel for therespon1erits. 

Pleadings are complete. The learned counsel 

for the responents States that this O,A, has been 
filed after 9 years; and th&eföre, is badly hit 
by limitation. In 'j€W of the aforesaid , subiniss ion 
of the learned counsel otboth the partie, the 

O.A, is admitted, subject to limitation, The learned 

counsel for the applicant stats that he has already 
filed rejoinder, which is not, on the record. The office 

is directed to place the rejoinder on the record. The 

4A, is of 	ar' 199, List 'it for hearing on 
10,8,2000, 

( L.RmingOaa4na 	 ( Laksbman Jha ) 
Nemr (A) 	 Member (3') 



44 
2 8/1 0. 8, 2000 Shrj Vikash iha, for Shri ,G. Bose, EUy. counsel. 

On request, list it for hearing 

\n11.9. 2000: 
 

( £ir:giiana ) 	 ( Lakshman Jha ) 
M. 	 Member () 	 Memr (J) 

29/11.9.2000 	Shri A.N.Jha, proxy CounSel.for the. applica. 

hrj G.BoSe, Coure1 for thezesporents, 

with mutual consent, list it 
for.h a ing on 24.10.2000. 

(L.Iig1ana) 	 (L1manJha) 
iem]r A) 	 Men-ber (J) 

30/24.10.2000 : None appears on behalf of the applicant. 

Let it be listed on 30,1,1...2000 for hearing.. 

skj 	(,.R.K.Prasad)/M(A) 	 (S.Narayan),'V.C. 

30.11.2000. 
- 

On the request ntade bnbthhalf of the 

applicant's cOunsel, list it on 10.1.2001 for 

xddo6i 	hearing-. 

(L.R .K. PR MS AD)/M) 	 (s. NMR MY.MN)/i .0. 

32.f 10.1.2001. 	 * 

For want of time, hearing is adjourned to 
14.3 .200j. 

--' -T' 
(L.R.K.PRSAD)/M(R) 	 (S.NARMYAN)/V.c. 



, 	
OA - 114 /96 

33./ 14.3.2001. 

None for the applicant. Shri C. Bose, the counsel 

for the respondents is present. List it on 16.4.2001 
for hearing. 

/CBS/ 	(L. JHA)/(J) 	 (L.R.K. PRSAD)/(A) 

34/16,04.2001 : 	None for tke applicant. 

ShriG.ose, counsel for the respondents, 
Pleadings are complete. Put-up again on 

23.04.2002. forhearix. Incase nobody turns-up on 
behalf of tLieapplicant.on the next date, it would be 
disrnisied fordefault. 

skj 	 (S.Narayan)/V.C. 

35/24.1. 2C01 	None for the applicant 

ShrI G.BoSe, counSel forthe respondents. 

In view 	the ordr dated 16.4.2C01, the 
C A. is dismi sed f 0r default. 

( 	j g ana ) N(A) :- 	(L. Jha )/M(1r) 


